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Delhi, for the year 1987-88, together
with the Auditors' Report on the Ac-
counts.

(b) Annual Repoit and Accounts of
the Population Research Centre, JSs
Institute  of  Economic  Research
Vidyagiri, Dharwad, for the year 1987-
88, togethe, with the Auditors' Report on
the Accounts,

(c) Annual Report and Accounts
of the Populatio, Research Centre,
Faculty of Science, Baroda, for the
year 1987-88.

(d) Annual and Audited Accounts of
the Population Research Centre, Institute
fo, Social and Economic Change,
Bangalore, for the Y*'r 1987-88.

(e) Annual Report and Audited
Accounts of the Population Research
Centre Department of Economics,
Lucknow, fo, the year 1987-88.

(O Annual Report *d Audited
Accounts of the Population Research
Centre, Gokhale Institute of Politics and
Economics, Pune, for the year 1987-88.

(g) Annual Report and Accounts of
the Population Research Centre,
Department of Demography and
Population Studies, Kariavattam, Kerala,
for the year 1987-88.

(h) Annual Report and Accounts of
the Population Research Centre,
Department of Statistics, Patna for the
year 1987-88, together with the
Auditors' Report on the Accounts.

(i) Annuil Report and Accounts of the
Population Research cen're. Institute of Rural
Heilt', and Familv Welafre Trust, Gandhigram,
Tamil j Nadu, for the year 1987-88, together
with the Auditors' Report on the Accounts

(j) Statement giving reasons for the
delay in laying the paper mentioned
at (a) to (i) above.
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[Placed in Library. Se, No. LT-7444)
to 7452/89.]
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II. (a) Annual Report and Audited
Accounts of the Institute of Post Graduate
Teaching and Research Gujarat Ayurved
Univers” Jamnagar, for the year 1987-88.

(b) Review by Government o, the
working of the Institute.

(c) Statement giving reasong for
the delay in laying the Paper men
tioned at (a) above,

! [Placed in Library. See No. LT-7443/ 89.]

IV. (a) Annual Report and Accounts of
the Vishwayatan Yogashram, New Delhi,
for th, yea, 1987-88, together with the
Auditors' Report o, the Accounts.

(b) Review by Government on the
Annual Report.

(c) Statement giving reason, for the
delay in laying the papers mentioned at
fe) above.

[Placed in Library. See No. LT-7453/ 89.]

V. Statement (in English and Hindi)
giving reasons for not laying the Annual
Report and Audited Accounts of the
Central Research Institute for Yoga, Ne,,
Delhi, for the year 1987-88, within the
stipulated period.

[Placed in Library. Sde No. LT-745V 89.]

[The Deputy Chairman in the Chair]
ANNOUNCEMENT RE: ARREST AND
DETENTION OF SHRI YASHWANT
SINHA, MEMBER, RAJYA SABHA

THE DEPUTY CHAIRMAN: Thi, is an
announcement. I have to inform hon.
Membev; that the following communication
dated the S5th Mirch. 1989 has been received
from the Senior Superintendent of Police,
Chandigarh;

"Shri Yashwant Sinha, Member. Par-

liament, hag been arrested u/s 107/151 Cr.

Procedure Code, for apprehension of

breach of peace on 4-3-R9 at 3.30 p.M. i,

Police Station Central at Chandigarh."

(Interruptions)
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SHRI SUKOMAL SEN (West Bengal): 1
halve give, notice of , privilege motion
against the Ministe, of State fo, finance. He
has given a very wrong and misleading
answer.

What has happened to that? May I know?

THE DEPUTY CHAIRMAN; It is
under consideration. You will be informed
about it.

SHRI SUKOMAL SEN: It is , very serious
matter.

THE DEPUTY CHAIRMAN: I know.

SHRI M. S. GURUPADASWAMY
(Karnataka); Madam, it is a very-serious
concerning the privilege of , Member of
Parliament. Mr. . Yashwant Sinha arrested
by the Union Territory Police on the 4th at
4.30 p.m. And he was ke] i, the police station
for a number of hours—I a,, told, till 9 p.m.
According to my'information, he was
arrested for breaking section 144, and he was
kept in police custody, * i, police station, till
9 o'clock in the night. He is in Patiala Jail
now. The information received was by the
Lok Sabha. He is a Member of the Rajy,i
Sabha. The Lok Sabha Secretariat ')
received the information rather very lat:—i
am told, only today morning—and bee,
passed on to th, Rajya Sabha Secretariat from
there. Second, h, has not be«i released He is ,
Membr of Parliament. The Parliament
session ig on. They co ild have taken bail
from him if they wanted to. He should have
been released. So the Police ha, committe”
double offence: O.ne, by holding him in
polic. station fn - lone hour:, and not
informing the Sahba Chairman of his arrest
and

on, and in time. And he has been red
to Patiala jail. He is still in
: jail The session is on. and he has not been
released eve, on bail. It is a ver, matter. Tt is
breach of privilege of a  Member of
Parliament.

I demand that the police official, who are
responsible for his arrest and  deten-

Yashwant Sinha

tio, should be dismissed—not suspended.
Action should be taken against the officials
concerned fo, derelictio, of duty. Secondly, I
demand his release immediately so that he-
may function here as , Member of Parliament.

SHR1 MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Whe, was the
intimation received, and all that, because
without that...

THE DEPUTY CHAIRMAN: Let them
finish, and we will find gut. Let them finish.

T AT TR (REraw) ;3o
wamfiy #fEar, 13 ";F-?a:r FT HIGT-
A A mme AW anr 2, 52 §
ITT“-PT? 1 EHE arr':qm%ﬁf
Un AER WE wfRarz s oW
firgm a& wed § A £, @iF
A am Swer a2 7@ FIRN R E
fom e wreor anewy farmane faarr
¢ we w fus firgere & foar 2
afem « gt - wiEE & e & am
o 7 whEgE WAl qemn <
i qTW &9 - A3 WAl T e
feigre famr war ?- Wie SEF AT
-__?-1 '1fE'QT"1T o 11'?T | “'17 -\1&1‘
111 ¥4 ﬂ'l"{ﬂ 1 g wfems o =1 59T
wa A ATe FE AN a8 S F HLT
wo | wreat fregari g€ Wit vivaw
wel @aw as Wil AT ? umyiear-
Wz Ave FAT A TadAr FETAm-
RN "3'_‘1"‘1 wfgwt =@ %
TR .=r'|' o2 i.sr"'qq E' a’ml =T fem
usm  Ar "‘?_.1"1 faitw  wifigsit &7

geEw (@Al & W1 seEie wEW
T THAY WAL wgl A & wWee Fwld
qT W@ o F4T Wa El 2 IH W
aE  HWE A gl AT fé"f: FAET
fircrniv &7 SR #4T spEee gfm
29 I #F I f'u'mn'z aX o
ggi wifeuriiz w1 fEw qE F
BT FiH &1 WA AT &0 g
W faar ¥ for® foT HwIE FT

A TAWAGAT AT 9€®L@ {8 7
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[zr> T Fw ]

T ATz |EGF o FET T R91ET
FART A WOADE FAT A AL HA
q4 1 & gawa w0 o g fw gAer
BT & 37 FiRT 9 #iwT IART
A, RIAEZ F AW T G0, T
fam a7 7t o7 FIT FT G AR
afzqiat S H 99 ZA7, adr AT
FET %2 q37 w40 FaTeT wou fwar
ot gifardiz & e A g, dar &
wAqT § | TAE fqg AW HqiE, L
aim #fm oww afasd @ oo
FaRET fifai 10 I9F FAT FIAAE
¥ 9w, fade afewe swE F
THT IERT FAE 0 |

faegm  faermr  wiwar @1 25
Tt T A UF weatwg dd @l
® 1 144 TGT W geAdR WA @
& wf awr 144 # firdgaiz gar g1
T T IEr WH FT O ZA Z 4
FHT HRA  WIHERE & AT AT &
AT @ar g & AR Fax § o omifena
T FIA AT & (A AT W
ag 4% BN awa A Agl wai ?
THa wifa adl 10, afEw JHE amEr
auwifer  FTOA | wE FET T
qaw,  RE AR HT WA AF
agt F AR FW A, A 9IE A
art fogare & F9gtqe W Ao atw
@t F3n faqar fomoo TIf4TF
frg mow fger & 2 78 gawadr
FEATED AT K Gwa A HFI F
TARA AAF AW Qg TFA
srad=Ar  3%r fean, wiedwe 7 ug
qTg w wW Yfae 7 fmar, 166
fma agf & wdad @ wgq & 6T
7T fm ag wea @ w8 ¥a% AT
T Wifana v AFE FE ATIEHT
firegsi wen W7 Fig waq wRT E
Fima waw gav fone s@ &
Fma & we argwe TifegEz &
AL A1 IEA IR g g drae
fag gu oo s T am faeea
q@t wiAdr TfeT Hv ®aw T Um
aq T3z FEM WAETw & fwaaer
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gea far fayr smo o foq 59-
wifd & ag sATdr w1 & 9%
FAT WL T FIE TN AT &%,
g AW HAF T FET ARA

g

SHRI KAMAL MORARKA (Rajasthan);
Madam, I would like to say a word...

gqmamfa : gy azF fFard ot
AT @ E qT FART TEA 6T |

oft waet fag e vy (wsn 93w
AEFAR wIF F eI wAdAfae F
wafme  waik & oz fiorfasme
T RIMET 74T | AT 9B 0
¢ fr wofriz ez wifga 2 ) &
HUETIE A A AT TTAAT & fg,
gfta & sgagre & fag wnr g
it & | dradr Aage 2fF
144 @EF & 7 A e ar
qeg §wdr &, w7 e FIg AT
eF qr # darwe wa, WREIE
fraa = H“’H"{ ACHE 419 |
o 19 g fig 4, AT |
g4 ew g W vEr aqitE aE
il #r 9ar Ag ar 5 gd wa
ASAT T | IHE AT THIAAT FAT
4T | g SRETAT & AT TH 4R
T wGaI FOAT wE oar | § =g
g fmowgi g7 9a¢ @ &y "o
@®%? qF aF av 97 A c&@Ar
W fpe gfeqs Faa @7 g4
arg Aw fagiww #540, ga2 dvow
qqm  fratw @ @ g fm
Gifegitiz o fex7 A g, SR
ARTT T W T WALE, B
QrFEIT "I wwal &7 AT FAT
g s & smw TTam 9ETE
UIC SNRT & a0 TSET ArTSHNa A
Afge, Feea Are I Fa G957 F
oi¢ amgéie feeal W FAT 47 Aa
AT ARIT TR Z | Haq¥, ST Gl T
qrgw ademr &1 TS AT 24 AN
as fazme aqr o far 29 =5
femme &ar ? gfusz & arax =01
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@l o fFat st ? e AIORr AR
gy fyer & ot ag faRofawmz &
TFTT W WHAT & | &% RN MW
Tz WA agl #3 gw g, ver A@r A
qA EE 4T A AL AWTETS GAA
w fa AN Wit o®Y W@ &)
yaf 7=t #a wgr § Wi An
AGAT A NTEE FTERE )

wiRaT, & gyt Tg wal THA
HE FT W< Aramg [Geel "L
% arfagt w1 caws far far
arqr wIfgT |

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); Madam, it is a very serious
matter. It shouid be taken mte of .not only by
you but by the House also. It is not oriiy a
question of the privileges ffcct, the dignity
And every time it is taken very lightly. You
remember, ¢ a nimilar incident Happened
at Meerut about nine of the MPs wer;
affected.  They  were J the whole night.
They were kept in  the police station. The
matter  was neither reported to the House
nor shown in the register a. arrested. And
we had given a privilege motion. That was
referred to the Privileges Committee and
nothing is being happening. Therefore,
Madam, this is a very -serious matter. It
should be taken note of. Moreover, it
happened in a Union Territory. And the Home
Minister is here. I do not know whether there
is :1 system of such messages reaching the
F/orfie Minister in time. Is ne be:r;g in-
formed in time? It is a very serious tiling.
Madam, we should not take it lightly.
AT*.! I hope the Home Minisler will respond
and clarify the position

SHRI SAMAR MUKHERIEE (West B<
i,gal): Madam, I also add mv vi i\-e of protest
and support the demand raised by Mr.
Gurupadaswamy and others, immediately
appropr ate action should be taken against
tho”e officials who nave done this. This is not
just one ea".e. Repeatedly this type of arrests,
this type ofbehaviour is coming here There
wa, a ca,e earlier also. The whole House
supported the

[7 MARCH 1989]
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demand that immediately that officer should
be punished. Nothing has been done. This is
our experience. We Marxists, we always tell
that the Executive is more powerful than the
Legislature. Here, everyday, it is being
demonstrated, and before the Executive,
Legislature is powerless. Simply we register
our protests and no appropriate action is
taken. That iy why it should be taken very
seriously.

SHRI SUKOMAL SEN: Congress Mem-
bers should also protest.

SHRI CHITTA BASU (West Bengal):
Madam, we as Members do not want very,
very extra-ordinatry privileges. But as
Members of the Parliament we have also the
right of raising certain issues, take part i,
democratic movements. Mr. Yashwant Sinha
has been participating in a democratic form of
movement. Earlier also we had been subject to
this kind of humiliation. We were arrested in
Meerut along with a number of Members who
were visiting Meerut after that communal riot.
And then we were taken forcibly to a place
which they call a police “tation. I do not know
whether it was a police station. We were made
to wait till 1 o'clock in the night. Then s°rne
officials came and told us that 'you were not
arrested'. As a matter of fact, we were
arrested. And they denied that were not being
arrested. In this way, the Members of
Parliament are being prevented from
discharging their responsibility outside the
House, and in this particular case inside the
House, particularly when the Parliament is in
session, Mr. Yashwant Sinha has been arres-
ted and has been -subjected to that kind of
humiliation. I hope that the House will take
proper note of it. And it is clearly a breach of
privilege on the part of the official concerned
and the House should not allow him to go
scot-free.

SHRI N. K. P. SALVE (Maharashtra):
Madam, it is a matter of concer, to us equally.
Privileges of a Member of this House are our
privileges, which ever Party he belong” to. W,
must transcend all our predilections and
affiliations when it cornes to our privileges.
They must be zealously safeguarded. Madam,
what is of concern to me ts that 144 offence is
not such a serious offence that a Member of
Parlia-
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[Shri N.K.P. Salve]

ment should be denied the right to attend the
Parliament here. Secondly, the delay in
intimation is unforgivable. However, I niiist
make it clear that it is unfair io demand the
dismissal of the officials immediately. "I hey
mus' have an opportunity to explain why this
has happened I h.tve no doubt in my mind and
I want to repeat here that I Know tha top
officials in poll t I know Mr. S. S. Ray, and
they arc not ihe ones whe will tolerate this
kind of a thing. It i* r.ct t one at their behest,
It is not done at the behest of the Home
Ministry. The system under which the police
is working, [ think there is something
seriously lacking with it. Nonetheless, they
must be asked to explain their demeanour vis-
a-vis the detention of Mr. Sinha.

SHRT GHULAM RASOOL MATTO
(Jammu and Kashmir): In the meantime he
should be released.

SHRI N. K. P. SALVE: Yes, in the
meantime he should be released. (Inter-
ruptions) .

SOME HON. MEMBERS; Yes, we all
associate with this.

SHRI P. N. SUKUL (Uttar Pradesh): He
must be set free immediately.

SHRI KAMAL MORARKA; Madam,
only one thing I want to add.

SHRI N. K. P. SALVE; Madam, it is the
request of the House to the Home Minister to
order his release immediate'iy. It is the only
request that we can make, Madam.

SHRI KAMAL MORARKA: Madam, one
point I want to add. (Interruptions)

THE DEPUTY CHAIRMAN; There is
some information which h, wants to give.

SHRf KAMAL MORARKA- Madam, Mr.
Yashwant Sinha was taken to Patiala in a bus
tn the middle of the night without any police
escort and taking somebody to Patiala, which
is a disturbed
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area. is a deliberate act of intimidation. Apart
from section 144 being a very ordinary
offence, if Chandigarh jail is full ".et him be
sent anywhere else. But sending him to
Patiala is an act of intimidation. Everybody
knows that Patiala is a disturbed area and
sending him in a bug without police escort is
unthinkable.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam, thera can be
no two opinions and the whole House
associates itself with anything which concerns
the breach of privilege of a Member.
Ultimately we are here to discharge our dutie,
fearlessly. Now, I have asked you to give us
two informations. On, is as to when did you
receive tha information, which i; very very
important. If, per se there is a breach of
privilege. T do not see why the action cannot
be taken by this House immediately. Number
iwo, I just fail to understand that when
Chandigarh is still a Union territory if a man
is guested in the Union territory of
Candhigarh. how can he be carched off to
Patiala or any other place. I think this is acting
totally outside the law ;md I would once again
request, fortunately the hon. Home Minister is
here and the hon. Minister of State for Home
iy ?!so here, them to look into this matter
immediately. Mk™. Yashwant Sinha is one oi
the most responsible Members of this House
and , very senior respected Member of this
House. He i not given to indi things which
are known to be in ar: o., the wrong sid>e of
the law. Therefore, protest is one thing. That
has b”en accepted even the Father of the
Nation. Therefore. I would request, while
associating myself in condemning this action
of the police, and I would appeal Home
Minister to look into the natter immediately
and let us know by 2 o'clock a; to what the
position is.

THE DEPUTY CHAIRMAN; The Home
Minister is here present in the House.
(Interruptions). The Home Minister is here
and he has heard everybody who have shown
their concern. The whole House has shown its
concern and I hope they will inform the
House.

SHRI N. K. P. SALVE: Both the Ministers
are here, (interruptions).
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THE DEPUTY CHAIRMAN; I have got
the intimation and I will let you know. There
is a telex message before me which was sent
on the 5th March and it was reported. ..

AN. HON MEMBER: Received at what
time?

THE DEPUTY CHAIRMAN; At one
o'clo'.-k. At 1.08 hours. And then it says,
it is addressed to the Hon. Speaker, Par
liament House, and also to the Tion.
Chairman, Rajya Sabha, Niw Delhi, from
Chandigarh  ...{Interruptions). ~ Yes to
both, perhap, because the telex is in the
Lok Sabha. And this is the information
which I  have read out before.
That is the only information
which is before me. And I hav, informed the
House and it was received yesterday. As the
House was not in session yesterday, it is
being placed before you today .

THE MINISTER OF HOME AFFAIRS
(SHRI BUTA SINGH): Madam, I fully share
the sentiments expressed by the hon.
Members from both side, of the House and
we have taken serioug note of the information
that you have just iiO\v given. Let me assure
you this august House that the honour and
privilege of th, hon. Members of Parliament
is always respected. But under the law, and
th, rules, certain action by the executive ha
to be taken. I will find out the facts and com;
before the House.

THE DEPUTY CHAIRMAN; And why It
does not appear in the bulletin, we will find
out from the Rajya Sabha Secretariat,
because the information was received yes-
terday.

Now Special Mentions.

SPECIAL MENTIONS

Shortage of Drinking Water in U.P.
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E¥ T% %37 =wigw o xw awsar
FFRHET FET emiw gy faadn
FATLAIM § 1 A" 12 2T 566
gt § ® gw fepd wis I %
i ¥ At §, 974 ¥y owm T
Iga A1 adre g 1 frag w7 @&
A3 Siqex & fammr A fawm
W AT AYE fame aw &
1 F &7 wat 7§ fyed o g
g dg _®1 gw & ¥ e arg
Al 7S FOE-S0T gE A%
1w, feafs gus & war, Temr
. aerd oy gy W % o afh
g FIwaw ¥ @Y few o A,
wieltd,  #ARYT, &9, BHIYR
am TARETR i fRaiqe & & ey

PHEE oy A E Uik
ufﬂ‘ farmrarats Pemim e W< wo i@
fm‘rqrar? % pamggy, efewt o
&tqm 4, §9 #<3 % FIfgar sist
§ A% ¥ar fo qT qq ol §,
IRG iy wd 2 ¥ oesg ant
wqr @y, 44 w3 feafs Ay E 4
#%¥ 5% W zar f& ITifyar &%
S%T § @i gd §, Meed a2
& gig sidi £ 4T ¥ WY STAR
g a1 g5 aiFd fawwar 7oA
g W1 gEAT & FTEY TR O§

fe oW % Fwd @ A )

o¥ mier wowd, aaqdy ¥ e
W gerar A9y T Fy ag frafs
2 wE 8 1 ®T 1986 ¥ TR mWEAT
% =memm ¥ fRT ux SIS
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